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CORAM: HON'BLE MR, SANJEEV KAUSHIK, MEMBER (J)
HON’BLE MS. RAJWANT SANDHU, MEMBER (A)

ren

58]

Regional Director, Metaji Subash National Institute of Sports,
Patiala,

CAPPLICANT
BY ADVOCATE: Sh. Manu K, Bhandari,

VERSUS

1, The Union of India through Secretary to Government of India,
Minjstry of Youth Affgirs and Sperts, Shastri Bhawan, New
Relhi,

2. The Directer General, Sparts Authority of India, Jawahar Lai
Nehry Stadium Complex, East Gate, Loghi Road, New Delhi.

3, Commander Sudhir Setia, Executive Director (Teams) Sports
Authority of India,'lawahgr Lal Nehru Stadlum Complex,
East Gate, Lodhi Road, New Dglhi,

.RESPONDENTS
BY ADVOCATE; Sh. Deepak Agnihotri, counsel for respondent

no.1l.
sh, Arvind Moudgil, counsgl for respondent no. 2.
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2, 1t Is very fairly submitted by the learned counsel for the

applicant that during the pendency of the Instant Qriginal
Application, the applicant has been promoted to the rlovart |
post, He submitted thcat he may be permitted to withdraw the ,-f
instant @A with @ liberty to file a fresh gne In apprepriate
legal form for redressal of his grievangss, qua the left out ;

claim of the appligant, If any,
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|
4, Ordered aceordingly.
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(SANIEEV KAUSHIK) |
MEMBER (J) |

(RAJWANT SANDHU) |
MEMBER (A) |

Dated: 28,10,2014




